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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 4" April 2018. ‘

L. A. BILL No. 7 of 2018

ABILLTO REPEAL THE ANDHRA PRADESH ALLOPATHIC PRIVATE
EDICAL CARE ESTABLISHMENTS (REGISTRATION AND
EEGULATION) ACT, 2002, SO AS TO ADOPT THE CLINICAL
STABLISHMENTS (REGISTRATION AND REGULATION) ACT, 2010.

Whereas, in pursuance of Clause (1) of Article 252 of the Constitution of India, = Central Act No.
Purliament enacted the Clinical Establishments (Registration and Regulation) Act, 2010 e
on the resolutions passed by the Houses of the Legislature of certain States, soas to
provide for the registration and regulation of Clinical Establishments with a view to
prescribe minimum standards of facilities and services which may be provide by them
sb that mandate of Article 47 of the Constitution of India in public health may be achieved;

_ And whereas, there are no uniform regulatory requirements for hospitals, nursing

‘homes, diagnostic centre’s etc., in the country. The existing laws do not regulate
ctioning of private Laboratories, diagnostic center’s and systems of medicine other

| in allopathic. The Central Act is more comprehensive, and includes the members

om non allopathic system also. Registration and standards incorporated in Central

ct are comprehensive than the provisions of the State Act. '
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And whereas, it has been considered to adopt the said Central Law in the State
of Andhra Pradesh by a resolution passed in that behalf by each Houses of the Legislature
of the State as required under Clause (1) of Article 252 of the Constitution of India;

ActNo.13 of 2002 And whereas, it has therefore become necessary to repeal the Andhra Pradesh
et Allopathic Private Medical Care Establishments (Registration and Regulation) Act,
2002, which s inforce in the State of Andhra Pradesh. ‘

- Beitenacted by the chlslature of the State of Andhra Pradesh in the Sixty ninth
year of the Republic of India as follows:-

* Short Title 15 This Act may be called the Andhra Pradesh Allopathic Private Medical
| Care Establishments (Registration and Regulation) Repeal Act, 2018. '

‘Repeal of Act13. 2 (1) The Andhra PradﬂshA]lopaﬂuc Private Medical Care Establishments (Reglstmuon :
of 2002 and regulation) Act. 2002 is hereby repealed.

ActNolof1891 (93 Op such repeal, the provisions of sections 8 and 18 of the Andhra Pradesh
General Clauses Act, 1891 shall apply.
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STATEMENT OF OBTECTS AND REASONS

‘ The Andhra Pradesh Allopathic Private Medical Care Establishments (Regmmnon and Regulation]
Act, 2002 (Act 13 0f 2002), provides for regulation of all the Private Medical Care Establishments in the
State.

Government of India has observed that there are no uniform regulatory requirements for hospitals,
nursing homes, diagnostic centers etc., in the country. The existing laws do not regulate functioning of
private laboratories, diagnostic centres and systems of medicine other than allopathic. The Clinical
Establishments (Registration and Regulation) Act. 2010 (Central Act No. 23 of 201 0) enacted bv Parliament
is more comprehensive, and includes the members from non allopathic system also and Re gistration, and
Standards incorporated in Central Act are comprehensive than the provisions of the State Act.

The Government of India therefore, felt that Clinical Establishments should provide minimum
standards of facilities and services to the persons so that mandate of Article 47 of the Constitution for
improvement of public health may be achieved.

Based on the resolution passed by the houses of the Legislature of the States of Arunachal Pradesh.
Himachal Pradesh, Mizoram and Slkklm, asrequired under clause (1) of Article 252 of'the Constitution
of India, the Parliament enacted the Clinical Establishments (Registration and Regulation) Act, 2010
(Central Act No. 23 of 201 0).

The Provisions of section 56 of the said Act is extract hereunder,-

- “56. (1) the provisions of this Act shall not apply to the States in which the enactments specified in
the Schedule are applicable:

Provided that the States in which the enactments referred to in sub-section(l) are applicable, and
such States subsequent to the commencement of this Act, adopts this Act under clause (1) of Article 252
of the Constitution, the provisions of this Act shall, subsequent to such adoption, apply in that State.

(2) the Central Government may, as ; and when consider necessary, by notification amend the
Schedule”.

The State Government have therefore, decided to repeal the Andhra Pradesh Allopathic Private
Medical Care Establishments (Registration and Regulation) Act, 2002 (Act 13 0f2002), by adopting the
Clinical Establishments (Registration and Regulation) Act, 2010 (Central Act No. 23 0f 2010), in accordance
with clause (2) of Article 252 of the Constitution of India, so as to provide medical care and treatment
necessary to stabilize any individual who comes or is brought to the clinical establishments in an emergency
medical condition, particularly women who come for deliveries and accident cases.
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Accordingly, it has been decided to repeal the Andhra ?mdeshAllopéthic Private Medical Care
Establishments(Registration and Regulation) Act, 2002 (Act 13 0f2002).

This Bill seeksto give effect to the above decision.

N. CHANDRABABU NAIDU
CHIEF MINISTER
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MEMORANDIM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT

OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh Allopathic Private Medical Care Establishments (Registration and Regulation)
epeal Bill, 2018. after it is passed by the Legislature of the State, may be submitted to the Governor for

s assent under article 200 of the COI‘lStltuthtl of India.

N. CHANDRABABU NAIDU
CHIEF MINISTER

M. VIJAYA RAJU,
Secretary to State Legislature (Uc).
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